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Name of the Appellant : K.K. Shrivastava, CPIO, Commissioner, Central 
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Commissioner, Central Excise, Mumbai Zone-II. 
 

DECISION 
 

The CPIO,  Commissioner, Central Excise, Mumbai-III has filed an appeal on 26th 
December, 2005 against the Order No. 01/2005 (RTI) dated 29.11.2005 passed by the 
appellate authority of his own organization, Chief Commissioner, Central Excise, 
Mumbai, Zone-II. 
 
 An information seeker filed her appeal before the first appellate authority, against 
the decision of the CPIO, on the matter relating to recovery of cost of providing 
information from the applicant. The appellate authority overruled the order of CPIO. The 
information seeker was however provided information sought by her. 
 
 This appeal before the Commission is from the CPIO against the decision of his 
own appellate authority. CPIO is the information provider, and not the seeker of 
information. There is no question of denial of information. As such, there is no provision 
in the RTI Act to consider such appeals/complaints. Hence, the appeal is not maintainable 
and therefore dismissed. 
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